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Sh. Anil Kumar, PCS for the petitioner company. Sh. Krishna Dev Vyas,
proxy for Sh. Pradeep Sisodia, CGSC who is not available today.

In the present matter a a report of the ROC is received through post which
pertain to the company’s proposed resolution of its conversion from public to private
limited.

A perusal of such report goes to show that its office has expressed no
comments on the subject and this needs to be decided on merits and such can be
presumed that the ROC impliedly expressed it’s no objection in case of the court
approves the proposed resolution.

At this stage, learned proxy counsel seeks time to file written submissjon,
Hence, the time is granted for filing the same within 10 days by serve an advance
copy to the PCS/petitioner. The parties are at liberty to file written submission by

two weeks. The order is reserved.
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Dated:07.09.2017 Sri H.P. Chaturvedi, Member (Judicial)
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